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ORDER

Mr.D.Purkayastha, JM A \
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This R.A. has been tiled by .the reépondents of OA
No.190/97 seeking a review of the order dated 8-3-99 passed-in

the aforesaid 0A.

2. MA 276 of 1999 has peen filed by the Review Applicarnts
praying for condonation of delay in the matter of filing the RA.
In the OAs by(the atoresaid order dated 8-3-99, the respondents
were ‘directed to pay interest to ‘the applicant @ 18% on the
delayed payment of DCRG and commuted value of pension. In the
present RA the respondents have produced a Railway Board's ordér
datedI23-11-94 and have contended that the interest payable on
such delayed payment of DCRG is '12% and not '18%. They have

therefore prayed for allowing in;eresf @ 12% instead of 18%.

3. It is found that there has been délay of more than 1
month in filing the RA for which the review applicants have filed

-an application for condonation of delay.
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4, It may be pointed out that there is no provisidn under
A.T; Act or rules framed thereunder for condonation of de1ay in
the | matter of filing a review pet1t10n. A review petition has to
be f11ed within 30 days from the date of rece1pt of the copy of
the order. Since there is no provision for condonation of delay,

this review application cannot be entertained as this has been

f11§d atter the prescribed time lTimit of 30 days.

4, In view of above, both the RA and MA are dismissed.
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(D, Purkayastha)
Member{J)



